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Appropriations (2014-15)’;

(xvi) One Hundred and Twenty-Eighth Report (Sixteenth Lok Sabha) on
‘Implementation of Public Private Partnership-Indira Gandhi International
Airport, Delnhi’;

(xvii) Sixth Action Taken Report (Seventeenth Lok Sabha) on ‘Excesses Over
Voted Grants and Charged Appropriations (2015-16);

(xviii) Eighth Action Taken Report (Seventeenth Lok Sabha) on ‘Accounting
of Projects in Indian Railways’; and

(xix) Nineteenth Action Taken Report (Seventeenth Lok Sabha) on ‘Delay in
Commissioning of CCTV Surveillance System, Irregular LTC Claims and
Avoidable Expenditure on Hired Servers’.

*MOTION OF THANKS ON THE PRESIDENT'S ADDRESS

MR. DEPUTY CHAIRMAN: Now, discussion on the Motion of Thanks on the
President's Address, Shri Prasanna Acharya.

SHRI PRASANNA ACHARYA (Odisha): Thank you, Mr. Deputy Chairman, Sir for
giving me an opportunity to speak out my mind about the Address of the
hon. President of India to the Joint Session of both the Houses in the beginning of this
Budget Session. Sir, it is customary that the hon. President of India would address
both the Houses at the beginning of the Session.

[THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH) in the Chair. ]

It is also very clear that whatever the President speaks on this occasion is only
a speech prepared by the Government and approved by the Cabinet of this country
but | must thank the President because at the beginning of his speech the
hon. President has said one very important thing. He said: "I salute all the great
personalities for their contribution in the development journey of our country in these
75 vyears of Independence." | put emphasis on this very sentence of the
hon. President because there are some people in this country who refuse to
recognize the contribution of all those great leaders who laid the foundation of a new
India after Independence, including the first Prime Minister Pandit Jawaharlal Nehru.

* Further discussion continued on a motion moved on the 2" February,2022.
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There are hoards of leaders in this country who not only fought for our
Independence but after Independence they also took over and laid the foundation to
build a new India, a prosperous India, a progressive India, a secular India, an India
belonging to all sections of the people, all sections of the citizens. Therefore, | think,
at the outset of his Speech, the President has very rightly saluted all those great
personalities for their contribution in the last 75 years of our Independence.

Sir, | appreciate the attitude of this Government, Modiji's Government, for one
thing that in some respect they are taking a very nationalistic approach. It is a very,
very good decision about Netaji Subhash Chandra Bose. We all know about his
contribution to the freedom struggle of this country and many people think that had
Netaji been alive and had Netaji been in the helm of affairs of the country after
Independence, the shape of our independent India would have taken a different
direction but, unfortunately, that could not happen. And, unfortunately, there are
some people in this country -- who | do not want to indicate who those people are --
in order to eulogize some other leader, the contribution of Netaji and some other
leaders were very conveniently forgotten. People refuse to recognize their contribution
to this country. So, this Government has very rightly taken a decision. |, therefore,
compliment the hon. Prime Minister that the Republic Day celebrations would start
from the birthday of Netaji that is 23 of January, every year. It is a very, very
welcome decision which this Government has taken.

Sir, another very important decision and very impressive decision this
Government has taken is to observe Veer Bal Diwas on 26™ December in the memory
of sacrifice of Sahibzada, the son of the Tenth Guru Gobind Singh for their unparallel
sacrifice during the Muslim era. Sir, there are some other Veer Bals in this country
whose sacrifice is memorable. That cannot be forgotten. | will cite one example from
my own State of Odisha. There was a boy, his name was Baji Rao. He was an
11-12 year old boy. He bravely faced the bullet of the Britishers at that time. He was a
boatman. His father was a boatman. His father was ailing, therefore, he took charge
of the boat and when the British soldiers came to the river bank and asked the boy to
open the boat to take them to the other side so that they can go and invade a village
and arrest some freedom fighters, this 12-year old brave boy Baji Rao refused and he
was shot at and he became a Shaheed. There are some other Veer Bals in the
country. My point is that all the history of sacrifice of such Veer Bals of this country
should be collected and memorial should be constructed in their memory and history
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should give proper place to the sacrifice of such people. Therefore, it is a very good
step that the Government has started observing the Veer Bal Diwas. Therefore, | also
compliment this Government. If you go to Para 22 of the Speech of the hon.
President, he has said about the farmers, empowering the farmers of this country. It
is a very, very welcome thing. The President has mentioned about empowering the
farmers in rural economy of the country. | am not going to deal in detail about the
rural economy but | know that you would not give me time for that. | have a very
limited time. The other Members have very elaborately yesterday and the day before
have explained as to what is the rural economy of this country now. The President
has also complimented the farmers. Despite the Pandemic situation, the farmers
produced more than 30 crore tons foodgrains and 33 crore tons of horticulture
produced in 2020-21. The Agriculture export reached a record level and registered a
growth of more than 25 per cent valuing Rs. 3 lakh crore. This is the contribution of
the farmers of this country. In the Question Hour, we were discussing about the
Swaminathan Commission, Minimum Support Price pertaining to the farmers. If the
farmers can contribute so much to this country, and in return what the farmers are
getting”? The farmers' income have not been doubled. This is the promise of this
Government that by 2022, farmers' income will be doubled. | will ask persistently to
the Government that can the Government say that by now it has been able to double
income of the farmers? Can they say it? 'No', Sir. The income of the farmers' has
not yet been doubled. Had the farmers' income been doubled, they would not have
committed suicides. You will be astonished to know as to why the farmers' of this
country are committing suicides every day. It is not my report. It is the Report of the
National Crime Record Bureau. Itis an NCRB data. According to the NCRB data, as
many as 42,480 farmers and daily wagers committed suicide in 2019. It is a 2019
Report, and not the latest report, which is an increase of 6 per cent from the previous
year. Every year, the number of farmers' suicide is going on. Why? Are they getting
the MSP for their produce? In the Question Hour, | put the question and other hon.
Members also put the Question about the MSP, but | think the Government gave a
very evasive reply. The Government is not coming out with a reply as to whether they
will bring a law in this House to ensure a legal coverage to the MSP. The Government
refused to do that. This is one of the demands of the agitating farmers of this
country. Most of the farmers in this country are small and marginal farmers and they
are committing suicide. The farm labourers are committing suicide. The Government
has been able to increase the economic standard of the farmers, then why are the
farmers compelled to go for committing suicide? Has the Government an answer for
this? This is a very pertinent question about the plight of the farmers. Had the
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farmers been in a happy condition, in a very sound economic condition, thousands
and lakhs of farmers would not have gone for agitation in the Delhi border. Sir, the
Railway Minister is very much present here. | compliment the Railway Minister for
having given a good amount of sanction to the different projects of Odisha.
| compliment him. Sir, | would like to ask one thing. Why step-motherly treatment is
being shown to Odhisha, my own State. | will give only example. Our Chief Minister
has repeatedly asked for unification of all Railways assets over Odisha State under
East Coast Railway Headquarter at Bhubaneswar. But, we were told that Zones are
not formed on State boundary line. The reply of the Government is that the Zones are
not formed on the State boundary line. Okay, Sir. | agree, Zones are not formed on
State boundary line. But, now the South Coast Railway Zone has been formed on
State boundary line. At whose cost? At the cost of the East Coast Railways. Why is
this discrimination? When our request has been turned down then why in some other
State you are doing it for the State-level boundary and constituting the Railway Zone?
Sir, you have taken away a portion of Andhra Pradesh from East Coast Railways.
Then, why not Raurkela and Jharsuguda etc.? This is our own demand. Now,
Raurkela and Jharsuguda are in Chakradharpur Division outside Odisha. So, our
request is that you bring Raurkela and Jharsuguda and other areas, constitute a
separate Division, merge it with East Coast Railways. The reply is, 'Railway Zones
are not constituted on State boundaries'. If it is not constituted on the basis of State
boundaries then why it happened in Andhra Pradesh? So, Sir, we feel that in some
respect, discrimination is meted out to my State Odisha.

The President has mentioned about forming two All India Institutes of Medical
Sciences, one in Jammu and one in Kashmir. | welcome it. It is a very, very good
decision. But, there are some other areas in this country where health services are
very poor. | will cite one example. It is Sundergarh in Odisha. It is a tribal dominated
area and it is adjacent to Jharkhand which is also a tribal dominated area. Sir, the
request of my State Government is, and, my Chief Minister, Shri Naveen Patniak who
has been all the time requesting the Central Government, to open an AlIMS institute in
Sundergarh. | welcome the decision of the Government that two AlIMS are being
opened, one in Jammu and one in Kashmir. But, some other areas in the country are
there, mostly dominated by the tribal population where health services are poor. So,
our request is to open an AlIMS at Sundergarh as well.

Sir, there are some States in the country - Odisha, Bihar, Jharkhand - which
are mine bearing States. And, the Government of India is collecting a Clean
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Environment Cess. Earlier, they were collecting Rs.200 per ton. Now, it has been
enhanced and Rs.400 per ton is being collected by the Centre. The Odisha
Government has requested for renaming the Cess as Environment and Rehabilitation
Cess. Sir, we are suffering. The mine-bearing States are suffering. Our environment
is polluted. Our trees are cut. And, the Government of India is collecting this Cess in
the name of Clean Environment Cess. We, the mine-bearing States do not get a
single pie on that. So, my Chief Minister, Shri Naveen Patnaik has always been
requesting to rename this Cess as Environment and Rehabilitation Cess and earmark
at least 60 per cent for the coal bearing States. This has been our request. The
Government of India is not considering it.

Sir, about cess and surcharge, the share of this gross tax revenue for the
Union Government has increased from 7.5 per cent to about 19 per cent in the last
20 years. The Government of India is imposing cess and surcharge on petrol, diesel
and liguor product and some other products also, and the increased trend of the
Centre to rely on cess and surcharge denies the States their rightful share in tax
devolution because the cess and surcharge amount is not going to the divisible pool.
The States are not entitled to get the share of it as per the recommendations of the
Finance Commission. So, our request to the Centre is that the revenue thus
generated should form part of the divisible pool so that the concerned States can get
a benefit of that. Sir, we understand that during the pandemic the Central
Government spent a lot of money. The State Governments have also spent a lot of
money for that, from where will that money come? This is our genuine and rightful
demand. So, | urge upon the Central Government to concede it.

Sir, hon. President in his Speech has mentioned about women empowerment
and the President said 'women empowerment is one of the top priorities of the
Government'. Sir, this is just contrary of the fact. A lot of slogans are there, like
Beti Bachao Beti Padhao'. Sir, we know that Triple talag Bill was passed by this
House. We say that among the Muslim community, lot of superstitions are there and
we have to deal with that. Sir, | will put one question here, what happened in
Sabrimala Temple in Kerala? What was the judgement of the Supreme Court? What
was the stand of Bharatiya Janata Party? There are two all-India largest National
political parties; one is Bharatiya Janata Party and the other is Congress Party; what
was their stand? On the one hand, we talk about women emancipation, and on the
other hand, we support preventing women from entering into a temple. We are not
even prepared to go by the judgement of the Supreme Court. What was the
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judgement of the Supreme Court? The Supreme Court held about Sabrimala that 'any
exception placed on women because of biological differences violates the
Constitution. It violates right to equality under Article 14 and freedom of religion under
Article 25'. Why are these double standards? On the one hand, we say about women
emancipation, on the other hand, we prevent women from entering into a temple and
offer their prayers to the lord. These are double standards.

Sir, now | will talk about the Women's Reservation Bill. This House passed the
Women's Reservation Bill in the year 2010, but, still that Bill has not become an Act.
Sir, women will be astonished to know that women represent 10.5 per cent of the
total Members of the Indian Parliament; these are the latest figures about the women
representation in Rajya Sabha and Lok Sabha. In the Legislative Assemblies across all
the States, it is a pitiable figure, 9 per cent only. If we take into consideration women
representation in all the Assemblies together, it is hardly 9 per cent. This is not my
report; this is the report of the Election Commission of India. Sir, even in Muslim
countries, those who are considered to be very conservative people, women
representation is much more than what we have here in our country. Even in countries
like Pakistan and Bangladesh, two Muslim population-dominated countries, they
have passed the Women's Reservation Bill, but, we are reluctant; why? On the one
hand, we talk about women emancipation, we talk about 'Beti Bachao Beti Padhao'
and we talk about bringing the women into the mainstream of the society, but, we still
refuse to give them their political rights; why? It was done by them also; it is being
done by these people also. Why is the Government not bringing this Bill? What
prevents them from doing it? | am sorry to say this is just hypocrisy. | urge upon the
Government that it is high time to bring the Women's Reservation Bill.

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Mr. Acharya, your time is over.

SHRI PRASANNA ACHARYA: Sir, | am concluding very shortly, just give me
two-three minutes more. | want to raise one very important thing that Odisha is a
cyclone-prone State. Our State will be surprised to know that during the last one
hundred years, we have been hit by natural calamities for more than 90 times; flood,
drought, cyclone, super-cyclone, etc. All these calamities are devastating the
economy of Odisha. Our hon. Chief Minister, Shri Naveen Patnaik has many times
requested the Central Government to give a special category status to States like
Odisha. If not special status, at least, give a special focus category status to Odisha
and treat it at par with North Eastern and Himalayan States, and give that economic



[ 4 February, 2022 ]

benefit to States like Odisha. That is not being heeded by the Central Government so
far. Sir, the last point that | would submit is about federalism. This is a federal
country. Our Constitution provides for federalism. But we feel, this House knows it,
in every Bill, there are one or two provisions taking away the rights of the State
Governments. What type of federalism is this? The latest decision that the
Government has taken is that any moment the Central Government can withdraw any
IAS officer from any State without the consent of the particular State. What type of
federalism is this? So, you are not strengthening the federal character of the
Constitution of our country but you are weakening it. Therefore, my submission to
the Central Government is that kindly desist from doing this. This is a federal country
and federalism is our essence. You cannot go away with this. Therefore, Sir, if you
want to run this country unitedly, if you want this country to develop unitedly, and if
you want to take all the States to the mainstream of development of this country,
don’t eschew the principle of federalism. With this, Sir, in spite of the fact that there
are a few contradictions in the Speech of the President, BT R BT H dgd Theh
oIX 31T %, | support the Motion of Thanks on the President's Address to the Joint
Session of Parliament. Thank you, Sir.

SHRI K. SOMAPRASAD (Kerala): Sir, the hon. President in his speech tried to
sketch a picture of a colourful and bright present and future India. According to him,
India is a fast developing nation without poverty, malnutrition, unemployment,
illiteracy, etc. As per his version, the Indian citizens are living in a semi-paradise and
when the hon. Prime Minister, Narendra Modiji, completes his tenure, India would
become another paradise. But what is the reality? It is far away from the sketches.
The President's Address does not narrate the real picture of the political, economical
and social realities of the country. Sir, the content of the speech is nothing but usual
combination of high rhetoric, unrealistic claims of the achievements of the
Government. Sir, please permit me to record my reservations, disappointments and
regret about the President's Address. Sir, when the hon. President spoke about the
handling of the pandemic, he became eloquent. But we know the Central
Government was an utter failure in handling the situation. Sir, how could we forget
the floating dead bodies in River Ganga”? How could we forget the dead innocent
children and patients without getting oxygen and treatment at the proper time? How
could we forget the long queues of the dead bodies in crematoriums? Now, the
hon. President said about vaccination. Sir, population-wise we are the second
largest country in the world. Administering 150 crores vaccines to 100 crore people
within one year is not a big deal. It could have been finished earlier. Actually the
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Government failed to administer two doses of vaccine to the entire citizens within this
period. Sir, the President praised the frontline workers of the pandemic but what the
Government did for them. Had the Government provided any security, any
protection, any insurance facilities to their life and given them any incentive ? Nothing,
Sir. When we go through each and every performance of the Government, especially
in the pandemic period, the Government did not act properly. The Government was
utilizing the pandemic situation to implement its anti-people policies over them. The
price hike of the petroleum products and disinvestment of the public sector
undertaking are the best examples. The Government is selling the share of the PSUs
which are running profitably and using the money to save private sector companies
which are running in loss. Sir, who can support the price hike of domestic LPG and
kerosene? The youth, especially the educated youth in India, are in severe frustration
and mental agony because of the less job opportunities. Every day the unemployment
rate is increasing. Disinvestment of PSUs never help to create new job opportunities.
Moreover, it would decrease the existing job chances. At the same time, the
Government is not ready to fill the existing vacancies. As per the documents of
Government of India, a large number of posts in different ministries are kept vacant for
the last several years. The total number of vacancies would come to about
12.3 lakhs. In the Defence Ministry itself, there are 2.4 lakhs civil posts vacant,
1.28 lakhs in the Home Ministry, while it is 2.37 lakhs in the Railways. More than
70,000 vacancies are there in the Health and Family Welfare Ministry. In the
Department of Higher Education, it is 25,000 vacancies. In the Central Police Force,
the vacancies are 96,000.

The disinvestment and undeclared ban on appointment would badly affect the
marginalized sections and dalits. The hon. President again keeps mum on issues like
social justice and reservation in this speech. What is the contribution of the
Government in NREG section”? The Government is dividing the workers according to
their caste and religion by giving separate wages are for SC, ST and general
category. The workers who are working together in the same field are divided as SC,
ST and general category workers. It is too bad. The wages for SC/ST workers is not
distributed properly. Three months' wage arrears are pending in Kerala. It would be
cleared immediately. There are lakhs and lakhs of contract workers and scheme
workers working for several years, but nothing was mentioned in the President's
speech about the regularization of the scheme workers. The hon. President in his
Speech explained about the Prime Minister's Awas Yojana. He said that more than
two crore pucca houses have been provided to the poor. | welcome it, but as per the
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Socio-Economic Caste Census (SECC), there are 24.39 crore households in India.
Out of it, 17.91 crores are living in villages. Out of the 17.91 crore rural households,
56 per cent are landless. Let us examine the status of SCs and STs. Seventy per
cent of SCs and 50 per cent of STs are landless. Without a piece of land, how can
they construct a house? Land reforms are the only remedy. The President is keeping
mum on this serious matter. Disinvestment of the public sector undertakings badly
affects the job chances of the weaker sections, especially SCs and STs in the society.
Reservation in employment is introduced only in Government jobs and public sector
undertakings. When a public sector undertaking becomes private, there ends
reservation in employment. In order to compensate the job loss due to the
privatization, the demand for job reservation in the private sector should be
considered very seriously. Moreover, there are several Government departments,
including Defence and Judiciary where the reservation is not implemented. Without
diluting the educational qualifications or physical fitness, the reservation can be
implemented even in Defence Department. In Judiciary also, reservation can be
implemented without diluting educational qualification and bar experiences. As you
now, in Kerala, we have a very good health care system up to the bottom level.
There is a long standing demand of Kerala for an AIIMS. It is still pending without
consideration. As per our Constitution, India is a Union of States and the Constitution
gives much importance to the federalism. The Constitution upholds the federal
character, but the Central Government always imposes unilateral decisions on the
State Governments and curbs the State power. The Governors appointed by the
Centre, most of the time, are acting as political agents of the Central Governments.
The Tamil Nadu example is the nearest one. Now the amendments in the concerned
rule related to the deputation and transfer of IAS officers is one of the best examples,
which reveals the intention of the Centre to interfere in State administration. The
Centre should restrain from such unconstitutional movement. Thank you, Sir.

12.00 Noon
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off| ATGT-TUdT Ueh BRI & 3R T A Il Y, T IAD] §H TR I b I8
3TfHeT 2, TBR IIgoll &1, I8 Afdhel & TBRI Al Bl |R, VAT T8I &1 ATyl gai
Al HaeTiierdt 8! 12T, are WRGR fhal of ¥ 8l

AR, FHTAT 3R 9T & AW H 191 Ared . HHRTE SRSSHR Bl gl Bl Tg
g1 ¥R, 39 IR | § 91 Hg? I8 'Helad Tfde AR ofddR’ §& ©l 61 d12d 7 b
91 IR-9R Bl oft, T8 919 I8 2 b SHIh BT a4 g7 WaRT hero worship I &,
S 3?5( gdT of-T, Afhs g9 /a7 fohaT & - 899 E@ DI tﬁf democracy BT hero
worship # TeaTal &R T 21 39 Bedl T VAT Usel |l g3l 211 H e a1l § b
ST g8l g3l, I8 TSI T8l o1, AR ATl 81 X8l 8, g8 |l 3r<s] T81 2| AR, ATShdl
I Tl gadl s 21 aroTuRft St &1 ARBR NDA Government dal STTat &Y AT 31maan!
B WRBR ol N ¥ g ?ﬁ, T NDA Government IT BJP Government Qﬁ, T ST
Tg-He hed &l 34 81 Ts & hoNIdid Taade| 9, I8 Sl JH9RI 2, 599 IRAN
fch Bl 81 SITY, S99 SHIhAT I faahd 81 ST H Taeh! ST arsdn § fd
SHIBT BT I g1 YdNT cult ﬁ%ﬁ?ﬂ?l If a leader becomes a cult, first, the internal
democracy is destroyed; then democracy everywhere is destroyed and everybody
suffers. 31TST U= St < febaiTe fofl & - 'The Rise of the BJP'. H T § f TR
P8l U BTATd ®, I he has to write another book, 'The Fall of the BJP'. X, 319 H I8
B TS g (b TSI Bl ol & - U AT b fTY JATGR 3R AR b1 HrerTT|

YA (ST. Tel. TIHTAN) : YIBAR HIEd, U] CIH FHIG &l 11 B

1. 94 $AR ST : 9%, § Udh-al (AFIe &1 89 T, S9A SATGT T8l ofll IR,
H SgTGT Ih el oI 3R SATGT 154 ST |l 781 T, il a<h I 32T T8] g
el 81 ¥R, AT HETSH HE © [ TSIdH Bl ol © - AU AT P oIy ATex
3R FHATT 1 HIET| H G A AT B, R ATIH T8 BT [ Yeb-GaR &b oIy
AR TIeaTael &1 8l TS 27 B9 J§ Bl YRTdell dBl SR B &, 89 Udh-GaX &
ReeIT® FATT ofsd &l 9%, [M8R & g1a H {59 aRe ! AR dell BT YA gall AR
e IRE BT TTETTell BT TN 4] & FAEl | Bl 8T 872 I Dl 4l Sild, A
PIs W 59 I H SIS 72T Bl TN 3R YD) FhodT § b &1 bl 7, 1
3ITIDT SRTEIE] A, 7 3MMID] AHR <1 § b Y J1 SREIE! P, Hiid AT
RIS IR AMerQ, a1 & wmag smae! o=t g1, 337 €1 8111, 9%, # oy I8
CERICIESIE
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TR, TGS BT AT BBl I 3 TAT? H 379 Uh-Udh HYh GcH 8 Dol H
ugel |1 BT o7 3R T Y S18xT I8 g b I8 S YRT &1 X1 discourse &, 999 &,
DT SSHR ST T a9l geer=1 a1y, I=IAT I Wcq BT S|

R, 319 3779 URT 50 YR 3MST| H SATYDT Yh-$§ HC IR ST Food security I
PR ISI-g1 I1d BT &1 IR, 3T = DI godown A YT Th b1 ATAT AL T2
HRAT ]2 Bl AUD TG 3 Bl HSRU &, clfhT BRI &1 872 3T 116 Joobi A
1019 R TR B YE@HRI, U B AT G4 T$! A Bl 5 3R AR A 9971 38 &
I I9H UTE Ie & forv U1 =1fRu| 8RR H9iR IR ST 38 &, o 916X I & Ty
U1 RN RN & UTH $© 1 9201 81 FI7 TqDh! I8 a1 721 sl a1g? H 5-
PR Press Freedom Index @1 a1 T8l ®R 8T §, H SIM-gHY Democracy Index
1 g1 el BR Y81 g, Fifch QT & Sl &b FaTel Dl WINS By AT vindicate DR
ferm fob wram <am &

TR, H R 70 R HEM, Y€ MR €1 81 &H 59 U 70 R 311 &1 394 'Tb
TR, IS YR DI I1d Hal Ts gl 398 (S8R AT & T a1 T fI8R F 30 Jidg o
1Y 3R f[98R &1 B @eH| IR, A ugel I H81 1 6 39 [AgR Sareqa@! & @) W)
21 T STl & IS ¥ - 9 W 4 I Yo gg AT, e gt Sff s9RT 4 731 IE),
37T =TT wfcraet 3R Reg HAT AT $HR St gd wroidT & 4R S8R g dsa aa1 o
T F201 St | 81 STedhx Bl fb uem= 720t S, fagR &1 faeiy =g &1 g1t €ifTg)
MY gl I, I8 WRId Fel g1 Ife fgR dRad! T8 BRI, O <9 Bl d_adb! §
S TR dIe T8l A, &1 dlg YT ST B, Rifd d QF1 dig gaiae | A -
JMYh] SADT T VB

AR, 39 § Up AR I BgaN| TSWR Sfl & A1 Igd AN o B [T Bl
IR BT F I TR T g A4 91 Pl oY fh =R & fSoig— R aR w®
AT oA & 999S 81 Fhdl g, offdb ofd 8- T ol &1, df feosd ¥ #adg
Tl BIAT B, FGD! et 31T g @2y et 9 yRIRRfar 81 # oy gaforg o
el &, Rifd = ot fIgR S 5 # faeet a0t N 3R Tad @ aotg 3 ey
& SIETOT gAY | F MY HATETH | I8 HHT [ AT SHHT H5H <l

TR, 39 H MRe’) g IR HgMI W, Ta g 21 § TR & IR 4§ 8
drefd &, ol "1et | e o1 eyl H I8 $iely W g fb I8 "o i fohera
T I T i (1] 2| IS (T8 R BT AS ] ol..(FFEH). .
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THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Manoj Kumar Jha ji, please
conclude.

FITWWWS]T: I Ig fhare fordl & IR de1 8 fh normalcyﬁrestoreaﬁ
ST Fhell 81 $HDT 99 U | IR, H MRIR 7 ..(chgerm). .

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Please conclude.

IR E | DHR T : W, 30 seconds 31| X, H\TJ?fé?%’ % IN H I §‘s§,
14 civilians &1 TR BT | T I HRA & ANTRS a1 A ? T I o1y U 1eg T2l
ﬁmmﬁw?ﬁwaﬂﬁmwg%ﬁww document 9 8, dfch
SHH g5 IR dIeT W Bl S9H 99 $Y 8, difdh a8 THRT SIWHIYT B, 3TId]
SITHUTIOT B, HFBT AMHHAYU Bl IR, H S DT PR (U] I FHTG DT g,
oy fee !

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Thank you. Now, the next
speaker is Shrimati Priyanka Chaturvedi.

el fOiepT TAgdal (AERTSY): W), JATUH] Igd-9gd MHR| 31 R F1 & a4
Motion of Thanks & ¥R # 31U+ H& I TG BT HIhT Tl 5

AR, B IICUNT ST D speech BT Igd LT A GATI S8+ 9gd ARI I B,
984 9N Yl IR I F G IR BT 9&T 9T, ST -5 8hell 8, 98 @ Bl
D [HATI FTh AT DI G B VAT T b THIN S H 3 BIdl T8, W0 Bt
Y% Bl AT Bl BN Jal 95 G &, 395 919 ISNR 2; TART Afea 98d eI &,
ITdb UT_T GR&T 8, d politically empowered &1 VT ST fdb AR 3119 3TeH! i fopedl
IRIb B! fSamd 81 81 8, IR IodTs 3R Bhidhd 31T 37 & ATE- 21§ S Bl
%’Gﬁ? believe BRI ?%:’ b strong nations are not built by insecure governments or

insecure leaderships. Strong nations can only be built, Gi%\TJ EaRSLRIl atﬁlé, g?lé,
g AT BT IRT I P ATHA WG b |

I2 fHarl & 91d BTl ITds WY | ol QAT T 1™ fhamil @t 3 SR[
g g&! B, &9 [ 91 &1 7l ox 32 ! R g &, 5 gwEe €, <9 @
TATfT B ST 8, TN GaTs I8 © fob 99 Wiuor § g ufd Sff 5 Ueh R W 397 & A1
g g T8I X1 fb BHR 700 1 SATT B 7 37U ST &1 §1 Sl ST ST
Sl ISl 2, AP 59 WRBR 7 I Dlol B Y fbTl TSic= & Raelid, 91R
AT & Raelh SITebx A DI UK U1 geo! (ATl o ITeh] FolgR B &1 b A
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AT Tel DI a19d of, IR I |01 § el I S 700 AN &b g H, 700 [HAMI &
aRART & forg fobdt T T 2Mep el <181 el TraTl 89 Yol ST & b foost
H AEHYR WY 81 T feell H 91e) UR 99 §Y 89N [T 81, Ik SR dlo! Ty
TS, TSl @l a1 el 7T, UR S H31 A8 & GY3 AR A 93 & 30 F3i1 Sff 3y
& T 19 H AR B T B

TR, S 9 910 BI 81T & b ST AIG & &7 A 91611 U Bl 7, el
SIl &1 Ug BIAT 8, 8 federal structure @1 dTd HRA &, federal structure &1 Hel i
I8 IOMT, W 5 Tb I AT federal structure BT 9 8l I8 &, HIALTT B
W%‘rw%‘,wwaqmﬂaﬁ@ Political appointees BT IR b Y H T ST
g1 HERTSE Bl, R TeT 81, AMCIIG 8l, d AN s ARPR BT oSl Tl & 3R

D! SN TSR Bkl 8, 98 eRY 781 {191 9rd €1

Uy ST A garell & 9 H i wET {5 TR a1 WRIRT @l 3R §1 2014 ¥ Ugd
demographic dividend 1 9T &R &, 4T AT WMIRT & 3R AR JdT 5o T &,
a1 H g =TEdl g [ [98R, TR U2 3R AR ST H AT d JATHIRIT BIhx T2
AT PR X 87 SRISTIR] °IRE HHT IR 8, TR b WRBR rgdiel ofcd § ol gs &
g IRBR YIS q9quT ¥&! g fF record exportgmﬁ,mﬂa?ﬁﬁﬂﬂ?ﬁ@,
cIfehT 39 91d R gull 8icil © b TR WIRT BRI - record import =9 4 377
BT 21 BN Q¥ ¥ RIS =H 41 IR 2

TR, e afy S 7 AfYerelt & IR # 919 @t &% 9y g wY gl et ¥
AfEeT3ll & IR H WRBR B O AMd 2, -9 8, W 8DbIdhd 91 87 QI Bl
Afgatrall & folq St Ue IgRIea ARler 99 Y81 2, S9e ar 3§ guil def) g8 g1 ‘9
FATBN-IT YT3N' BT ART AT 'IST YA -UIR II3Ml' & gabT 2l Parliamentary
Standing Committee, fTI®T § Y T FwR ?%:', IH HET T foh ‘9T Tamen-9t
gl BT ST 85 URNIC goic &, 98 IR § Wd fhar SIrar g1 |31 Sff ¥ 31 &< el fh
g8 85 Uferd 981 §, 58 URI9d &, <ife1 3mg <Rav fo I8 i 50 uferera & et 2
$9®] g TR TP A o1 T1fav foh w9 #§ gAR) dfeyi ue WE) € 31 781 ue W& B
TeaTs I8 & fo BIfds &1l § digital divide 81 IT TRIET 81, T S8 Afactiall &l
preference Wgﬁ%l fedt o1 ot RARECARI OIT Y&l AT, Child marriages gsf?ff Qﬁ,
malnutrition dg Y&l T, oA FARI IRBN f\[l?q)[ qie N off| &9 digital platforms Gl
9T B I8 &, Digital India @1 &1 1<l &, digital safety and digital security @1 STd &It
g, olfd o9 Afgersll & @), @ IR 1R Al Ter favy & afgarsii & ae
FHY WRBR Ul 918 Y&l 81 IRBR I § (e Bl I8 5 b I8 AHel dfgel
GREAT BT &, R DR 1 9 W [HAT dd &1 HM 281 hanl agi g gford -
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AIETIRN B T 4 BT H1H fHAT 3R D! arrest AT 596 foIT wed g7
SIN] B1 3R 89 digital India P 91T B %, ar safety of women in digital space T
A ST B, T8 g IRPR Bl TR Bl

W, IR-IR &1 I8 B8l 9l & [ SARI JdeRAT AN 9l ol &l &,
record GST@W%, record coIIectionﬁ@%,ﬁ%sﬂqﬂgwﬁﬁﬂ?rewrd
GST o 3MYR R 81 Y& 82 T8 MSMEs B! W HRd &l X&T &, PSUs Bl HIFSAT &
SR R 99 &R &I X8 8, cost of living T 9T §Y 81 X&T & IR AR Bl IR ¥3aT B!
TP €hel B 81 X8I &l S GST collection 81 I&T %\r, federal structure & & Sl

e &, STPI 39 GST collection BT right due el [l Y&T 81 ABRTE IRER 3D
oy ol g5 8, IR I! STarg |l 781 {31 <71 8T 21 $IelY 19 84 STHHIT0T Bl g1
BN, d1 I8 98 AecaqUl © b 89 51 9T Gl &l g1l A1 IHH |

R, 3G H AW Fecaqul I bgil, < P defense 3R I &I national
security TR SThT1IET TG W9 fodr SITU, 98 B9 ©, <ifdhd 319 a1 <37 & taxpayer &
I B I B VAT spyware ERIGd ©, ST AT 1R TfheaT= &1 S8 SIaTRIA!
& HUR B SWIATA BIdT © 3R IFHT [Hdl T BT A= |l 3717 &1 i<, Ig 98d
gUTIqUl 81 JTHY &, Hiv 81, ST 81 T SORIgd Y& 81, 7811 Pegasus IR SIid
YR PR A1 &, Sl MY IR-IR I8 TaATAT odl & [b I8 GUTH DI b i ol giH
PIC &b I Al 980 AR Ge o, olfdbd SF JUIY BT brddblel A1, a1 MY o
UTferamie 9 S5 R Idi gt &Y, ITferamie &l sid {haT ST ATl BRT M9 HdTd &
e 319 T8I Pegasus TR T4l Al &l &1 Febcll &7 Pegasus H HEH HEcaqul d1d IS
et B, ST 39 U8l Bal, IR 99 99 WX investigation BR I TR &1 SORIS
@WW%%WWinvestigation %ﬁ:ﬂﬂT%Ql WhatsAppGﬁ?Facebook,GﬁE_*I%ﬁ
IR B, S=i- A 917 © T 59 aid A Pegasus BT ST &1 JET 81 ART <9 I8
bz Nal %\r, social media platforms &g N %, investigation reports b B %, phone
makers §1cT I8 &, ofdhd U AT BRI <91 U §, S splendid isolation H EST BT
% VBT & fh 3R 3is RTeR) 981 8, 89 Afg Rl & iR Pegasus &1 SWIHTA HY
Ahd ©, T Al journalists B, activists 81, fader &Y a1 &f, 89 SH®! investigation
P TP B, 89 Pegasus ST Tdhd &, Id BICTST Bl IR HR Ahd &, STB]
HHRT T B Fael T, ST TSN Yol PR Ahd &) T ATF SHRT < VAT 8, Sl 34
acknowledge BY ®1 ¥l IR 8] 81 T&T TR ST FATAT © X8 o, ST defend PR T2 9,
HIBCASREAR IR Pegasus PI surveillance report H o %\', but, it is such a shame
{35 < 3ITST 37U 3119 BT defend &1 P, TH TBR DI defend HI & ol AR B

Last, but not the least, § §9 Udb &I Aol PHed A b e YYD DI
TR 8l © T 98 9ad! 1Y ddx Iol| 59 "gadhT 1, Adah] f[dhrg’ bl 91d
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T SATCH 8, 1 Gl AT | 8% 99 BT [qdhr< 8191 91fe v, ae fUsst avf 81, Afgar &f
g7 Eﬁ_ﬁ minority community ?f, I T MYh QAR & - Indians first. S7b fIHT AR
ITH] GREAT BT WIhR 39 S8 ¥ 31X 9 S Bl IRBR F IAD] Il IHIG 8, I IRT
HRH BT B AR NTHSRT 3MTHT g1 21 89N ST democratic institutions %, REECa|
GH B, ED, IT 3R CBI BT ST B b URBR oY IRBRI b 1 S
P B! B, STABI AT §€ B 3R Tl I § <97 & Fa! {90 iR T2 B T B

I, 3MUDT dgd-dgd ATHIRI

THE VICE-CHAIRMAN (DR. L. HANUI\/IANTHAIAH): Now, | «call upon
Shri Kanakamedala Ravindra Kumar.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, it is about 12.30.

THE VICE-CHAIRMAN (DR. L. HANUI\/IANTHAIAH): No problem, you can take your
time.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Thank you, Mr. Vice-Chairman, Sir, for
giving me this opportunity. The customary annual Address by the hon. President of
India to the Members of both the Houses of Parliament has a certain
Constitutional sanctity.

(MR. DEPUTY CHAIRMAN in the Chair.)

The main stakeholders to ensure such developed and modern India over the
next 25 years are the State Governments. Our country is a Union of States. The
State Governments are the primary agencies for implementation of various
developmental and welfare projects and initiatives of both the Central and the State
Governments. Nobody can dispute the fact that all-around development and
progress of our country is critically dependent on the effectiveness of the State
Governments.

In the limited time available to me, | would like to place on record my concerns
and that of my Party, TDP, as to how the present state of affairs in my State of
Andhra Pradesh are proving to be a big hurdle in realizing the dream of India that the
hon. President has envisioned in his Address to all the MPs on the 31%' of January.
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| am sorry to state with responsibility that Andhra Pradesh is in a state of total
collapse. The Andhra Pradesh Government has miserably failed in respect of all
parameters, like Administration, financial management, law and order, etc., that
| have earlier referred to for the progress and | would like to elaborate on some of
these aspects.

The State finances are in utter chaos. The State Government is just thriving on
borrowings every day. During the last two-and-a-half years, the State Government
has borrowed over three-and-a-half lakh crores from various sources and there is no
proper account of where these monies are going. New corporations are being
created with the sole purpose of borrowing and the funds so raised are not spent on
activities for which such corporations are set up. There is a huge unauthorised
diversion of funds. The august House will be stunned to know that the borrowings
have been made making the hon. Governor of Andhra Pradesh as the guarantor by
name in his individual capacity.

The situation is so bad in the State of Andhra Pradesh that employees are not
being paid in time. Pensioners are in a state of daily distress as they don't get their
hard-won pensions in time. Reflecting the bizarre state of financial situation in the
state, further to the report of the last Pay Revision Commission, the employees of the
State will now be getting lower salaries than before. This is because the State
Government has not made public the PRC report and instead, acting on the
recommendation of a Committee of officials set up by the State Government. Now,
the employees have served a strike notice and are now taking to roads against the
State Government.

Sir, | feel ashamed to share with this august House that the Andhra Pradesh
Government is not sparing the poor and the weaker sections in mobilizing resources
to run the day-to-day governance. To give an example, the poor and the weaker
sections, who had built small houses years back, are now being forced to pay about
Rs.10,000 each under One-Time Settlement scheme. The large number of volunteers
engaged by the State Government is being forced by foul means to collect that money
from the poor and the weaker sections.

The hon. Members will be shocked to know that the State Government has
mortgaged revenue from liquor sale for the next 25 years to raise borrowings. This is
being done by the ruling party that had promised during the election campaign in 2019
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that liquor would be banned gradually. In effect, the Andhra Pradesh Government is
runing by fleecing the poor and the weaker sections.

The Central Government, through the President's Address that we are now
discussing, has called for infrastructure development. | am sorry to inform my fellow
Members that productive industrial economic activity in my State has come to a virtual
halt. The hon. President referred to the steady increase in GST revenues. The tax
revenues have also substantially increased in recent times. Logically, revenues to my
State should have also been raised. Still, infrastructure development has come to a
complete halt in the State. Not even a kilometre of existing roads have been repaired
since 2019, leave aside the construction of new roads. Accidents due to poor roads
and the resultant deaths have become a daily occurrence in my State. The poor are
the worst hit due to lack of basic transport infrastructure. The YSRCP Government
has made the situation so bad that there is no response from the contractors to
tenders floated by the State Government because they know that the State
Government will not pay for the works done, which itself is running on daily
borrowings. Under the important Jal Jeevan Mission, Rs.580 crores have not been
paid to the contractors. For the works done during the previous TDP Government,
the YSRCP Government did not pay thousands of crores payment due to contractors,
including unde NREGA works. All the funds have been diverted. It is only after a long
legal battle, finally under the orders of the High Court that some payments were
made.

MR. DEPUTY CHAIRMAN: Kanakamedala ji, please stop here. You can continue
your speech on Monday. Today, the time is over. Now, let us take up Private
Members' Bills.

RULING BY THE CHAIR

MR. DEPUTY CHAIRMAN: Hon. Members, please pay attention. During the Private
Members' Legislative Business Day of the last Session on 3™ December, 2021,
hon. Member, Prof. Manoj Kumar Jha had opposed, without giving any prior notice,
the motion moved by hon. Member, Shri K.J. Alphons for leave to introduce his
Private  Members' Bill, namely, "The Constitution (Amendment) Bill, 2021
(Amendment of Preamble)". He had argued inter-alia that Preamble is part of the
basic structure of the Constitution and the Bill may not be allowed for introduction.
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